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Mr. Speaker: Thai Home Minister 

is jus) now ia the B*}ya Sabha. We 
sh*21 take that up any moment he 
comes here.

Shri S. M. Banerjee: May I make 
a subm ission?....

Mr. Speaker: Shri S. M. Banerjee 
should resume his seat I do not
want anything to be raised here 
which is not on the Order Paper.

Shri S. M. Banerjee: I want your 
guidance.

nft ■rrai Tfisr*r) :

«rt $*■< *** w m  (srs^r) :
t  *  ^  snrernr f a r r  «rr 1 !®itt f o r

I? t  •

Mr. Speaker: All hon. Members
may please sit down. If everybody 
gets upf and says something then it 
w ill only lead to confusion.

mat v r i r f w : ijsto *m|o *fro 
4t5ff f t  f̂cTRr Sr $ i

Inrr ^  . .
Me. Speaker: I cannot allow this 

kind of thing. None of these obser
vations by the hon. Members will be 
recorded. (Interruption*). First of 
all, I am on my legs. Secondly, I 
would not allow hon. Members to 
rake anything in this manner.

(Interruptions)

Shri S. M. Banerjee had raised it 
the other day; he had raised it the 
day bfefere yesterday also. Every 
day, he is raising the same thing over 
and over again. I am not going to 
•Qow this kind of thing now.

Shri S. Mi tkm rjm t The employees 
are gpiog to be victimised. . .

Mr. Speaker: None of these obser
vation* by the hon. Members will be
recorded.

Star1 St Banerjee: ** 
gtufi George Fernandas: ••

«Tf J W  W*JT **
Mr- Speaker: Now, Papers to be 

be L*1(1 on the Table.

12.04 hrs-
PAPERS LAID ON THE TABLE

F in a n c e  A c c o u n t s  o f  C e n t r a l  G o v -  
krnmucnt a n d  A u d it  R epo rt ,  D e fen ce  
S erV*ces  a n d  A p p r o p r ia t io n  A c c o u n t s  

o f  D efence  S ervices

xpe Deputy Prime Minister and. 
Minister of Finance (Shri M onrjt 
Des*i): 1 b^g to lay on the Table a 
copy each of the following papers:

(1) Finance Accounts of the Cen
tral Government for the year 
1965-66. [Placed in Library. 
See No. LT-1163/67].

(2) Audit Report, Defence Ser
vices, 1967, under article 141 
(1) of the Constitution. [Plac
ed in Library• See No. LT- 
1164/67].

(3) Appropriation Accounts of the* 
Defence Services for the year 
1969-66 and Commercial Ap
pendix thereon. [Placed in 
Library. See No. LT-1165/ 
67],

N 0 fx n c A n a N  u n d e r  M e r c h a n t  Shjdp- 
p o ia  A c t  A n n u a l  R e p o r t  or M o g u l  

L in e  L td . 

fh e  Minister of Trtmamt and 
SblPPlng (Dr. V. K. B. V. Ka<o): I  

to lay on the Table—
( 1 ) (i) A copy of the Sailing1 

Vessels (Members of Crew) 
Rules, 1967, published in  
Notification No. G.SJR. 533 in  
Gazette of India dated the 
15th April. 1967, under sub
section (8) of sectton 46ft o f 

—w  1 '“"i ■' '
ttblariM.'



34475 Paper* ISA jU L y 1M7 PJt&CbflWrt, Report 1447(1

[Dr. V. X . R  V. Rao.]
the Merchant Shipping Act, 
1966.

(11) A statement showing reasons 
for delay in laying fhe above 
Notification. [Placed in Lib
rary. See No. LT-1166/67].

(2) A copy of the Annual Report 
of the Mugal line Limited, 
Bombay for the year ended 
31st December, 1966, along 
with the Audited Accounts 
and comments of the Com
ptroller and Auditor General 
thereon, under sub-section ( 1 ) 
of section 619A oT~fhe Com
panies Act, 1956. [Placed in 
Library. See No. LT-1167/ 
W

"Report or Committee or U/FS. on 
•Education (1967)—National Policy

on Education

Hie Minister of State in the Minis
try of Education (Shri Bhagwat Jha 
A n d ): On behalf of Dr. Triguna Sen, 
1 beg to lay on the Table a copy of 
the Report of tfie Committee of Mem
bers of Parliament on Education (1967) 
—National Policy on Education. 
[Placed in Library. See No. LT-1168/ 

-67].
Shri Vasadevan Nair (Peermade): 

I hope we are having a discussion on 
.this report.

Mr. Speaker: I shall see. That is a 
.separate thing.
Notifications ttnder Indian Tuxghaph 

Act and Indian Wxrbjess 
T elegraphy Act

Tim MbdMer of State ia the De
partments of Parliamentary Affaire 

nw«miMiii»«*imw (Shri f . K. GaJ* 
*al): I beg to lay on the Table—
(1) A copy each of the following No
tifications under sub-section (S) of 
section 7 of the Indian Telegrph Act. 
1885:—

(i) The Licensing of Wireless Re
ceiving Apparatus (Amend
ment) Rules, 1867, published 
ia Kftfitofttioa No. O AR. TVS

in  O osette « f  In dia dated tho 
27th May. 1667.

(ii) The Commercial Broadcast 
Received Licensing (Dealers) 
Rules, 1967, published in 
Notification No. G.S.R. 77S in 
Gazette of India dated the 
27th May, 1967. [Placed in 
Library. See No. LT-1170/ 
67].

(2) A copy each of the following 
Notifications under sub-section (4) of 
gjection 10 of the Indian Wireless Tele
graphy Act, 1933:—

(i) The Indian Wireless Tele
graphy (Possession) Amend
ment Rules. 1967, published 
in notification No. G.S.R. 774 
:xu 'craxgtfc Tnilin» ixttcifti 
27th May, 1967.

(ii) The Indian Wireless Telegra
phy (Possession) Second Am
endment Rules, 1967, publish
ed ki Notification No. G.S.R. 
932 in Gazette of India dated 
the 17th June, 1967. [Placed 
in Library. See No. LT-1171/ 
67].

jfonncATiON under Motor Vehicles 
A ct

The D eputy M inister in the M inis
try  o f Transtport and Shipping (S lu t 
jfh ak t D an han): I beg to lay on the
■̂ able—

(il) A copy of th Delhi Motor 
Vehicles (1st Amendment) 
Rules, 1966, published in 
Notification No. F. 12 (76)/60 
66-PR(T) in Delhi Gazette 
dated the 24th March, 1966, 
under sub-section (3) of sec
tion 133 of the Motor Vehi
cles Act, 1939.

(2) A statement showing reasons 
for delay in laying the above 
Notification. [Placed in Lib
rary. No. LT-1172/67].

jJUMf hrs.
COMMITTEE ON PRIVATE MEM
BERS’ WTT.T.R AND RESOLUTIONS

Itafflt I I N B  
Shri I h M w  (Khed): I  bog to 

pfeaent the Tenth Repast fl* the Ocm*


